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g M TRAL am iN ISTRATIVS  TRIBUNAL, JABALPUR 3£NCH. JABALPUR 

o r i g i n a l  A p p l i c a t io n  Ho. 288 o f  2001

J a b a lp u r ,  t h i s  th e  13th day o f  May, 2004

H o n 'b le  Mr. M .P . S in gh , v i c e  Chairman 
H o n 'b le  Mr. Madan Mohan, J u d i c i a l  Member

V i  j a y  Kumar P a n d i t  
d a te  o f  B i r th  23 .4 .68  
Z^sstt. D r i v e r ,  
o/o L oco  Foreman, C e n tra l  
R a i lw a y ,  Bhopal D iv i s i o n ,  
B h op a l. and 14 o t h e r s .

(By A dvoca te  -  S h r i  S . P a u l )

APPLICANTS

VERSUS

1 .

2 .
3.

4 .

5.

5 . ■

7.

8 .

9.

Union o f  In d ia ,  
th rough  i t s  S e c r e t a r y ,
M in is t r y  o f  R a i lw a ys ,
New D e lh i .

The G enera l Manager,
C e n t ra l  R a i lv ja y ,
Mumbai CST, Mumbai.

The D i v i s i o n a l  R a ilw a y  
Manager, C e n t ra l  Railv.’ay ,
Bhopal Dn., Bhopal

The S r .  D i v i s i o n a l  P e r s o n n e l  o f f i c e r  
o/o  D i v i s i o n a l  R a ilw a y  M anager, 
C e n t ra l  R a i lw a y ,  B h op a l.

S h r i  A j a y  Kiimar Pandgy,
A s s t t .  D r i v e r ,
o/o L o c o f  oreman, (stream;)
I t a r s i  D i v i s i o n ,  C e n t ra l  '
R a i lw a y ,  I t a r s i .

S h r i  M u r l id h a r  Khade,
A s s t t .  D r i v e r ,  '
o/o Loco forem an ,
I t a r s i  Dn., C e n t ra l  R a i lw a y ,
I t a r s i .

S ak ir  A l l ,
A s s t t .  D r i v e r ,
o/o Loco frem an , Bhopal ' '
C e n t r a l  R a i lw a y ,  Bhopa l. /

S h r i  Kulwant S ingh
A s s t t .  D r iv e r
o/o Loco fo rem an , Bina Dn.,
C e n t ra l  R a i lw a y ,
B in a .

S h r i  Manoj Avjasthy,
A s s t t ,  D r i v e r ,
o/o Loco forem an , Bhopal Dn., 
C e n t ra l  R a a i lw a y  Bhopal R ESPO N D SIiTS



INTERVENOR

1,1 Dhannalal Gurj ar
s/o Bhagirath Gurjar, 
aged about 32 years,
L ogo  Foreman,
Central Railway 
I^Bhopal (M«P * )

(By A d v o c a te  -  Shri B a n e r je e  c o u n se l f o r
respondents Nos. 1 to 4
Shri Manoj S i^ a a  counsel for private  
respondents Nos 5 to 9 and the Intervenor)

O R D E R  (ORAL)

By M«P-£ Singh, Vice Chairman -

By f i l in g  th is OA, the applicants have sought

the follow ing main r e l ie f s  t -

• '( i i )  Set aside the sen io rity  l i s t  d t. 12*7*200C 
(Annexure-A-1) 30*10*2000 J^exure  A-4, and also  
28,3*2001 Annexure-A-8*

( i i i )  U|)on holding that the applicants are 
en titled  to be placed over and above the private  
respondents, command the private  respondents to 
assign sen iority  to the applicants over and above 
the private respondents by issu ing the fresh  
sen iority  l i s t *

( i v )  Set aside selection  held persuant to 
notifica tion  dt. 15.1.2001, 5.2.2001, 27.3.2001 
and 10.4 . 2001.

(v ) D irect the respondents to conduct a fresh  
selection  d irec tly  inconsonance with the mandate 
o f  IREM, ru le  and law .

(v i )  Command the respondents to consider the 
applicants also for the post o f Goods Driver and 
in  the event o f  their selection  assign their  
sen io rity  bn the post o f  Goods Driver from the 
date private  respondents or s im ila rly  situated  
employees were appointed/promoted with a l l  
consequential benefits including sen io rity , arrears 
o f  wages and other ben e fits .

2. The b r ie f  facts o f  the case are that the applicanti-

are working as Assistant Driver under the respondent No.4

and also the private  respondents No. 5 to 9 and the

intervenor are worlcing as Assistant I3river under the

respondent No. 4. In th is case the applicants have

claimed the sen iority  over the private  respondents No.5

to 9 and the intervenor.
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Heard the learned counsel for the p a rt ie s .



4 . In  th e  f a c t s  and c ir cu m s ta n c es ,  we d is p o s e  o f  t h i s

OA a t th e  adm iss ion  s ta g e  i t s e l f  by  d i r e c t i n g  the  applicants- 

and p r i v a t e  responden ts  N o s . 5 t o  9 and th e  in t e r v e n o r  

t o  submit t h e i r  f r e s h  d e t a i l e d  r e p r e s e n ta t io n s  t o  the 

responden ts  w i th in  one month from  th e  d a te  o f  r e c e i p t  o f  

copy  o f  t h i s  o r d e r .  1 /^  t h e  a p p l ic a n ts  as i v e l l  as p r i v a t e  

responden ts  and in t e r v e n o r  comply v jith  t h i s  o r d e r ,  the  

responden ts  are d i r e c t e d  t o  c o n s id e r  t h e i r  r e p r e s e n ta t io n ^  

and take a d e c i s i o n  w i th in  3 months from  th e  d a te  o f  

r e c e i p t  o f  copy o f  t h i s  o rd e r  by  p a s s in g  a d e t a i l e d ,  

reasoned  and sp eak in g  o r d e r .  No c o s t s .
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5, The R e g i s t r y  i s  d i r e c t e d  t o  e n c lo s e  a copy o f  th e

memo o f. p a r t i e s  o f  t h i s  OA w h i le  i s s u in g  a copy o f  t h i s  

o r d e r .

' 1 ^  

(M .P .  S in gh ) 

v i c e  Chairman

(Madan Mohan) 

j u d i c i a l  Member

SKM s?i/EW.............. fir................

(1) -.rsr:
(2) oTr:̂ ;S-; .....................t^asrioel
(3) .......... ......... tBOTcf

BjswiPT, cS.9.3i,, ciivwite ^ Tn ,
Tiasn 03




